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CENTRAL ADMINISTRATIVE TRIBUNAL_

AHMEDABAD BENCH

O.A.NO. 382 of 1993
ﬁmunx

. s- (O° %
DATE OF DECISION = < 7T

Mr. V.P. Ramnarain Petitioner

Advocate for the Petitioner (s

Versus

Union of India and cthers
Respondent

Mr. A.5. Kothari Advocate for the Respendent [s!

CORAM

y
The Hon'ble Mr. V. Radhakrishnan

ew
ee

n / \
Member (&)

Yhe Hon'ble Mr. P.1. Kannan

se
.

Member (J)

JUDGMENT

,  Whether Reporters of Local papers may be allowed to see the Judgment ?

2, To be referred to the Reporter or not ?
r~
g, Whether their Lerdships wish to see the fair copy of the Judgment ¢

4, Whether it needs to be circulated to other Benches of the Tribunal ? 4
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L |

Shri U, P, Pamnarain,
PYot No. 89, werd 12/B,
Near Mamletder Office,
Gandhidham (Kutch)

(Advocate s
Versus

1) The Union of India, notice
to be served through
the Gensral Manager,
Lestern Reiluway,
Churchgete, Bombay.

2) Oivisional Railuay Manager,
Lestern Railuay,
R jmer.

3) The Station Master,
Western Railuay,
Gandhidbhan, Kutch.

(Advocete : Mr. R.S. Kothari)
ORAL DRDER
O.A, Mo, of 362 of 1993.
Date : 20-10=07

Per ¢ Hon'ble Mr. . Radhakrishnan

Neithar applicant nor his advocate s present.

Dismisced for default.

WELLL;&*&»miiz_‘ //4;&y///

(P.C. KANNAN) (V. RADHAKRISHNAN)
Member (3) Member (A)

pt




Appiication No,

Transfer Application No.

Certified that
and the case ig fit

Dates - 05‘" )
Countersicn:~

Section Cﬁ&e T

m,)_g sQJ 92

p—

CEKCIFICATE

no further action is required to be taken
for consignmen: to the Record Room(Decided).

Sig n-atuM Dealing

wosistant
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